
Abhijat/Ruchita 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

Item No. 201 
IB-702/ND/2018 

 
 

IN THE MATTER OF: 
Super Print Services …     Applicant/Petitioner 

             Versus   

M/s. Xalta Food and Beverages Pvt.Ltd. …                  Respondent 

Under Section: 9 of IBC (LiQ), 2016 
 

Order delivered on 10.08.2026 
CORAM: 
SH. ASHOK KUMAR BHARDWAJ                SH. ATUL CHATURVEDI 
HON’BLE MEMBER (J)                   HON’BLE MEMBER (T) 
 

PRESENT:   
 For the Applicant : Adv. Ekta Chaudhary, Adv. Akash Bhatt 

 For the RP : Adv. Bishwajit Dubey, Adv. Ramakant Rai, Adv. 
Someh Srivastava, Adv. Pranati Sinha, Mr. Naveen 
Kr. Jain 

 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 
 

CP (IB)-702/ND/2018: On 03.08.2026, the Hon’ble Supreme Court in Civil 

Appeal No. 2569/2022 read with IA No. 186385/2025 and IA No. 

110835/2025 passed the following order:- 
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In compliance of the aforementioned order passed by the Hon’ble Supreme 

Court, we appoint Mr. Pankaj Gupta, Chartered Accountant, [Contact No.- 

9999781500, Email Id.- pankajgupta.pgc@gmail.com, Address- 1, Anand 

Vihar, Pitampura Delhi-110034] as Court Commissioner to do the exercise of 

issuing a tender notice in compliance of the aforementioned order of the 

Hon’ble Supreme Court.  

Both the RP and the Representative of the Landlord will attend the office of 

Court Commissioner today at 4:00 o’clock. Both of them will provide to the 

Court Commissioner their separate inventories of the plant and machinery 

lying in the rented premises. It would also be open to RP as also Landlord to 

provide the valuation report qua the plants and machinery lying in the 

premises.  

The Court Commissioner would get separate and independent valuation of the 

plants and machinery carried within one week from today. He would complete 

the process of sale of plant and machinery, in terms of the provisions 

contained in Chapter 6 of the IBBI (Liquidation Process) Regulations, 2016. 

The Court Commissioner would ensure that the process is completed within 

six weeks from today.  

The RP would take a copy of this order to Court Commissioner as dasti today 

itself.  
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The fee of the Court Commissioner would be Rs. 1 lakh plus expenses on 

actual basis. It goes without saying that the fee of the Court Commissioner 

and the expenses to be incurred by him are to be met by CoC initially and 

later the same would be recovered as CIRP cost from the assets of the 

Corporate Debtor.  

List on 28.09.2026. 
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(ATUL CHATURVEDI)                               (ASHOK KUMAR BHARDWAJ) 
   MEMBER (T)                  MEMBER (J) 


